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B .R . Sharma

Versus 

Union of India & others

Applicant

Respondents.

Shri A .K .Sinha 

Shri ^i.K.Gaur

Counsel fta: applicant

Counsel for Respondents,

Gorem

i.on, x-*r. Justice U.C.Srivactava, Y .C , 
Hon. 2-lr. K, Ooav'/a# Adiri. Member. ____

S

(By Hon. Hr, Justice U. 0 .Srivastava, V .c ,)

There is an ap_-)lication for withdrawal of the

petition in v;hich it  has been stated that the ^p lic a tio n

be disraissec as withdrawn with permission to file  tne same

at Allahabad, \-;hich according to her, her late husband

was entitled and she could not taXe the instarfc plea*

This application is  allowed to be withdrawn andit will 

be for the ap 'licant tofile  fresh application at

Vice Chairman,

shakesl/


